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This Original application has been filed by Shri

and to grant him all

consequential benefits from the date Respondent No.3 &

The case ol the apphcani 1s that although he

candidate. On the other hand, Respondent No. 3 & 4
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1994, However, when a trade test for promotion to
rm™ Y 1 YA NAY B A Y-S ™ <
ILL.F. Grade Il was held on 29.03.96, Respondents |

l{espondents but without success. Similarly, he was also
10t called for trade test for promotion held on 03.10.97
against which also he submitted a representation fo th

authorities on 21.10.97 but without any effect {

A Y P I
"I\L u'le ’u} 8=1\= l' )

1994, which was duly processed and his service records

i

were corrected  treating him as a SC candidatc with
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was called for trade lest for promotion and he was
granied promobion io thai grade wiih eflect from
25.11.97 on proforma basis. They have submitted that
as the apphcani has already been promoted io TLE Grade

and oral, made by the parties it is clear that the
Ty 1 1 1 1 1 1
Respondents had taken about three vears time to correct

Certificate has not been explained 1in any way by the

Respondents either in their counter or during the oral

ite which resulted in

denial of opportunity to him for promotion under SC
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quota when his juntors were considered on 29.03.96
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{hus mjustice was, 1o e appiicant ibougn without any
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malicc In result, he is cntitled to the rclief he has
prayed for as he has been put to disadvantage owing to
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promotion to TLF Grade Il and to p
tor that period also. No costs.
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